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In the Hon' bie Hign Gourt of Judicature at Ailanabad 

(Lucknow Bench,Lucknow 

Petition underArticle226 of the Constitution 

3 
Writ Petition No. 	of 1973 

of India 

iCri)nl Sinii, abed about 52 years, son of late 

S. Eukum Singh, resident of Hukum Nivas, Bahadur 

ihera, Singarnagar, 1,04/101.5 

S. Gar bac han Singh, aged about 52 years, son 

of lrte S. Bhagat SinEh, resident of 114/3, Chandra 

Nagar, Alrambgh, Lucknow 

Ved Prekash Tewf_lri, aged about 51 years, 

son of late Dr. Dharam Chend Tewari, resident 

of ,uarter no. E-2/5. Beide Road Colony, Nisnatanj, 
Lucknow, 

4. Shyamji Varrna, a6eci about 40 years, son of 
Sri i,i-an81a Prasad Varma, resident of 0-45/53  P„,:!_per 
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In the lion' bic High Gourt of Judicnture t A.11habad, 

(Lucknow Bench) ,Lucknow 

Applicntion for interim. relief 

25 .i.plicntion  o. 	(w) of 1978 

Wr it 
9SY/ 

etitioni4o. 	of 108 

Kripal SinL:h azi akinats, aged about 52 years, son of . 
V1/. 

late S. Hukura Sinzh, resident of Halm. Nivas, Balladur 

Khera, Sirarnagir,Lucknow-5 

S. Gurbacna.n Sinh,a6ed about 52 years, son 

of late S.Bhazat Sinia, resident of 114/3, GhanCirn 

A1amba8h, Lacknow. 

Ved Prakash Tewari, axed about 51 -years, 

son of late Dr. Dharara Ohne Tewari, resident 

of 1;,uarter no. H-2/5, Balda Road G`olony, Yishntganj, 

Lucknow. 

6. Shyaaji Var a, abed about 40 years, son.  of 

Sri Iangda Prasad Varaa, resident of 0-45/6, Paper 

iill 0olony ,Lucknow. 

5. Deo Narain Tritbi,aged a but 46 years, son 

of Sri Sheo Shenker Tripatni, resident of 554/37-G/26, 
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'Mill Colony, Lucicalow 

5. Deo Narain It'ipathi, aged about 46 years, son 

of Sri Shen Shan4er Tripathi, resident of 554/37426 

P ava Pun, Alai 	Lucknow 

Petitioners 

Versus 

The Union of India through the Secretary, iyiinistry 

of Defence, Cl'overninent of India, New Delhi 

The Director of 	ical Services, Army dead.quarters, 

Defence Headquer t (,-;.es post office, New Delhi 

3.--The Officer incharge Records, Arfay 

Corps , Lucknow - 2 

4. Chandrapal, eL,zed about 39 years, at present 

workia-:; as Upper Division ulerk, Record Office, 

Anny 1.41 i i cal Corps, Lucknow 

Opp-per ties 

This humble petition of the petitioners above-

named most rest) ec tf ull y showeth:- 

That the petitioners and the opposite-party no.4 

Pre at present working as Upper Division Clerks 
t-• 

in the Records Office, Army ridedica1 Corps,Lucknow. 

That the respective dates of appointilent as 

Lower Division Caerk and the date of proinotion as 



i000w  

In the Hon' ble High Court of Ju.diceture at 
(Lucknow Bench) ,I.ucknow 

••• 

Allahabad, 

--2etitioners 

--Op j-p-r ties 

orit Ptitin NO. 	of 1.)78 

Kripal Singh and. others 
Versus 

Union of India and others 

I T.71.J.W 

31. 	Description of baper 
no. 

petition 

Affidnvit in support of the petition 

Rules 

Pnel dated 31.3.108  

Annex. 	p nge 
no. 

1 

2 

(B.O.S.nksena) 
Advocate 

• 
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as -doper Division,10.ik of the petitioner as 

also of opposite-party no.4 are being fiven 

nclr euna er: - 

ptitionEr Date of apoinfriient 
as Lower Division 
Clerk 

Date of promo- 
tion as Upper 
Division Ulerk 

1 9.12.l42 26.8.1964 

20.1.1947 26.6.1964 

3 6.12.148 26.8.1964 

4 2.5.1960 1.12.1969 

5 7.5.1960 1.12.1969 

Opp-prty 
no. 

4 8,3-1961 28.12.1971 

; 

17;0* 

 

That the opposite-p-rty no .4 is very much 

junior to the petitioners in the cadre of UPp er 

Division Clerks and was also junior to them in 

the cacti.° of Lower Division Clerks, seniority in 

both the cadres being assinael o.nthe basis of the 

date of appointment/pranotion. 

That in the seniority list of Upper Division 

clerks of the Army laeaicai Corps (Records) , 

Lucknow, the seniority position of the petitioners 

and. the opposite-party no.4 is as 

Petitioner 
no. 

Seniority position 
serial no. 

i 1 
3 

3 6 
4 15 
5 16 
Opp-p-rty 
no.4-  23 
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Upper Division Clerks above the Detitioner no.1 

have already besn promoted to the post of Office 

Superintendent Grade II which is the next above 

Post to that of Up_por Division Clerks, One 

Sri Satyapal who r.anked just above the oetitio.nor 

no.1 in the seniority list of 'Eloper Division 

clerks of the said office has been promoted to 

the said post of Office Superintendent, Grade II ( 

with effect from 26.5.1978. 

5. That as inuicLtt-si in the earlier part of the 

petition the next above post to that of Upper 

Division Clark is that of Office 6uberintendent, 

Gr. II. In exercise of powPrs conferr- by proviso 

to Article 309 of the constitution of India thr3 

President of India macie rules called the filinistry 

of Defence Group '0' (Office Superintendent Grade 

I and Office 3uperinten.dent Grade II Posts) 

ilecruitment Rules, 1977 and the said rules came into 

force on 25.6.1977 , the date of their publication 

in the Gazette of India. In the said rules the 

post of Offic e Stnrr intend enti-Gr. II has been 

Classified as Civilians in Defence Services Group 

'CI Non-Gazett iinisterial in the pay scale of 

425-700. The said post has bcen shown as a 

selection 'post , selection to which is re_uired to 

be made by Group 	Departmental 2ran,-;tion 

Committee. The rules do not provide for direct 
to the said post. 

recruitment A On the contrary, the method of 

recruitment indicated in the said rules is by 
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promotion. It may be stated that the post of Upper 

Division Clerks in Army idedical Corps (Records) 

is a. post in the 'lower formations'. In the said 

rules relevant for purposes of the present 

petition there is prJvision th-t lb,Per Division 

Clerks with five years regular service in the 

gr-de would be eligible. A true cooy of the relevant 

extract of the said riales is being annexed as 

Annexure‘: no.1 to this petition. 

101'' 
- 

1.
-yskAt' 

6. That rule 4 of the said rules provides irja ijatt 

that the method of recruitment to the said posts, 

age l imit, qualifications and other mat trrs connected 

therewith shall be as specified in columns 5 to 

13 of the schedule PppenaEci to the rules. It is 

relevant to state that in none of the said columns 

a quotE,  for reservation is contemplated or provided 

for. On the contrary, as stated above, in column 11 

thereof it hcas been laid down that all Upper 

Division Clerks with five years regular service 
in the grade would be eligible. '^\ 

 

7. That the petitioncrs hnve out in more than five 

years of service in the grade of the Upper Division 

Clerks and were till's eligible to be considered 

for promotion to the next above 'post of Office 

Superintendent, Grade. II.. 

8. That due to sudden demise on 3u.4.1:).78 of one 

/1/c„  •••17 

<77- 
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Sri T.tc..13hetia who was working as Office Superin-

tendent r. I, one vacancy occ urr ed in the ',Jost 

of Office S er in tend ent Another vacancy is 

scheduled to fail vacant on 31.10.1978 due to 

the retirmont of Sri R.U.Takru on atteiniree the 

ege of suoerennuetion. It may be relevant to 

state that a further vacancy in the said post due 

to attainment of ege of superannuation would 

occur on 1.11.1983 when one Sri Y.D. Razzaq at pre-

sent working as Office Sueerinendent would 

attain the age of superannuation. 

9. That the petitioner no.1 ritaccording to the 

date of birth rec zded. inthe service record would 

attain the age of superannuation on 

petitioner no.2 would attain the age of superannue-

tic:xi on 1.11.1984 and Petitioner no.3 would attain 

the age of superannuntion on 1.7.1985. 

er"-- 

10. That the petitioners on 	DI gained 

knowledge thot a panel for preavetion to the post 

of Office Superintendent Gr. II has been 

drown up and only two persons were shown as nevinE, 

been eiaeanelled . At serial nod of the panel 

the name of one Lri Setyaeal has been shown while 

at serial no.2 the nee.e of the opposite-party 

no.4 has been shown. The said Sri Satyapal,as 

stated in the earlier pert of the petition, hra S 

already been promoted as Office Superintendent 

G-r. II in the vacancy caused due to the death of 



Sri 	T.k.Bhatia. The intilaat ion about the 

uPne:11 finds place in a co9y of a letter dated 

31.3.1978 addressed to the Officer In.charEe,aecards 

I\.rmy „Pdical Oorps and issued under the sib:natures 

of Lir!uuty Director of Laedicri Svioes, deadcivarters 

()antral Qoximand, Lucknow. A true copy of the said 

1' 	 letter is bein annexed as Annallsa_m.2 to this 

petition. 

ant the oddosite-party no.4 belons to the 

scheduled caste and his name bas been dleced on 

the panel X123Plailikl6b4 presumably on the basis- of 

reservation duota made in f7vour of scheduled caste 

candidates to the extent of 15 per cent of the 

posts. 

el tto 
That the provision for reservation in favour 

of schedulgi caste and schcdulid tribe candidates 

in promption Posts inc1udiri 0 lass III posts is 

contained in Ministry of Home Affairs, Government 

of India's various office aemorandams issued 

from time to time. In this context reference is 

being made to idnistry of Home Affairs Office 

mezorandums no. 27/2/71-:u3stt(SeT) dated 

27.11.102, Wide Liemorandum no. 27/25/68-Estt. 

( SOT) dated 25.3.1970 and Off ice JemorandUla no. 

1/12/67-2stt (C) dated 11.7.1968 . It •may be stated 

that reserv - t ion to the extent of 14 per cent of 

vacancies was provided for in Office idemorandum 

deLed 11.7.168 for scheduled caste candidates 
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The said percentage was ihcre-sed to 10 per 

cent by Office ..lediarandilin arlted 25.3.100. 

The petitiDncrs respectfully subilit that the said 

Office Iviemor and um s are mer e exec utive orders 

and have not been issued in exercise of any statutory 

power. 

That by -Linistry of Home Affairs Office ivi61110- 

r clad urri no. 1/12/67-Lstt 	) dated 11.7.1968 

two diffirent metiods 	have 'been laid down in kJ.  
respect of promotion by selection .to Glass I and 

Class II posts Lithe first place and to Glass ITI 

and Class IV posts in the second rice . Thile 

in the matter of promotion by selection to Class I 

?nd Class II posts it has been laid down that 

Scheduled Caste candidates who fail within the zone 

of consideration alone would be considered, in 

respect of selection to Class Ill and Class IV 

PoEts it has been laid down that VIcheduied Gaste 

candidates would be adjudged separately even if 

they do not fall within the norillei zone of 

consideration. 

That as indicated above t1oi0a in th-e rules 

framed in exercise of power under Article 309 

of the Constitution of India the field of eligibility 

for the nuxt above post of Office Superintendent 

r. II extends to all Upper Division Clerks who have 

put in five years of service in the grade, yet 

because of the aforementioned administrative orders 



) 	v.,51.1P 

the fijad of elibibility is curtaiLA and in 

fact results in non-consiciaration oftne case 

for promotion of all general candidates who fail 

within tile normal zone of consideration. In 

the instant case. , as shown above, in the recruit- 

ment ye^r 	77-78 two vacancins in the post of 

Office Superintendent cr.  II have occurrei . 

All the it;i112 Upper Division 1arks who ore 

senbr to opposite-party no.4, besides other 

Upper ,uivision ,aerks shown as junior to the oppo-

site-party no.4, would be ali.j.blp. for. considera-

tion. Only one post being assigned for the 

general candidates, the case for promotion of 

21 general candidn es has not been considered 

and 	case for promotion of opposite-party 

no.4 who is very much junior to the said 22 

persons including the pt:titioners has bee.n COE-

S jaared 

15. That no reasonable nexus or differentia is 

discernable in providin for two different 

methods for making selection to promotion posts in 

respect of Class I and Class II on the one nand 

lass Illand  Glass IV Posts onthe other. 

The petitioners respectfully submit that if the 

criteria provided for in respect of selection to 

Glass I and Glass II posts is adopt 	in respect 

of Class III and Class IV posts, there being no 

reasonable differential, the opposite-party no.4ts 



case for promotion could not have been considered . 

16. 	Th-t the forty point .ros-c, ex requiri to be 

drawn up for purposes of fil.Ling up the yac ane i es 

reserved in favour of 5ch6luicei Caste and Scheau.led 

Tribe candidates is available with the opPosite-

parties nos. 1 to 3 . On the basis of the informa-

tion available with the petitioners they verily 

believe that the second vacancy which is schcduled 

to occur on 31.10.108 consequent to the attainment 

of the ae of superannuation by Sri .1..N.Takru is not 

reservcd Point vacancy according to the said 

roster. 

117. That in the circumstances detailed above and 

having no other equally effective and sPeEdY 

altern-tive remedy the petitioners seei to Prefer 

this petition to impubn the place of opposite - 

Party no.4 in the Panel for, the post of Office 
A•i,•e*• ::;-ecords Luctcnow 

Superintendent Cr. II/ as intimated oy means of 

letter dated 31.13.1v78 an.nexure 2 to the writ 

petition 	-,nd sets forth the folio-vuinc), ainonc;st, 

(a) Because the provisions layin_; 0.dion reservation 

in favour of sc.ioduiod caste candidates being 

eOnGfidnbd in administrative orders cannot 

suprseue or run counter to the provisions in the 

rules framea in exercise of power under proviso 

tv 
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to Article 309 of the Constitution of India. 

(b)Because all the provisions contained in the 

impuened ,,:inistry of Home AfZeirs Office 

liemorandums by which it has been proviaed that 

in respect of promotion to selectionx posts in 

Class III scheduled caste candidates who ao not 

fall within the normal zone of consideration 

would still be lieble to be considered separat6.y run 

counter to the pr)visions in the statutory rules 

layine, down the field of elidbility to the extent 

of all Upper Division Clerks who have out infive 

yeers of service and in effect restricts the field 

of eliee;ibiiity and as such, the provisions in 

the said administrative orders are ultra vires 

the provisions of the, said rules. 

(c) Because the adoption of two different methods 

with regerd to consideration of sehedule-d caste 

candidates as a,--ainst Class I and Class II posts 
on the one hand 

/and Class III and Class Di posts ontiae other is 

clearly discriminatory and there Pei% no reason-

able nexus or differentia with the object to be 

achieved, the same are discriminatory and violative 

of Articles 14 and 16 of the Constitution of 

(''L) Because the reservation in favour of scheduled 

caste candidates and scheduled tribe candidaf:es as 

m de in the imp u&n.e1 ianistry of dome Affairs 
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Office . ueraorandum have not ;a,..tcen into consideration 

the recluirem.ents of Article 335 of the Gonstitution 

of India and as such are liable to be struck down . 

( 	Because the vacancy scneduicd t,./ occur on 

31.10. 1:-)116 'Dein, not a vacancy reserved toe 

scheduled caste candidates , accordine; to the point 

in the roster mai.nt. inEd for fillin up reserved 

vacancies, the placin6.  of the opposite-party .no.4 

inthe panel for purposes of proration eainst the 

said vacancy is wholly ille,p1 and inoperative. 

'.1h.erefore, it is respectfully p ayed. that 

this don' ble Court  be pleased/to/cail u.)on the 

opposite-parties 1 to 3 to prodice thr original of 

ministry of Home Afnirs Office iiiemorandum nos. 

1/12/67-:6stt.(Ci) datai. 11.7.1‘.), 1;o. 27/25/58-2stt. 

(SOT) dated 25.3.1970 and no. 27/ 2/71-Lstt(SCT) d-ted 
27.11.1972 and quash the same0y a writ of 

certiorari or a writ , order or direction in 

the nature of eertiorcri;  

issue a writ of certiorari or a writ , order 

or direction in the nature of certiorari to 

u sh the panel for promotion to tn.° post of 

Office Superintendent Grade II as intimated by 

letter dLved 31.8.1978 contained in annexure no.2 

tothe writ petition. 

issue a writ of mandamus or a writ, or order 
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or direction in the nature of certiorari 	ndinz; 

the opposito-parties nos. 1 to 3 to fill the 

vacancies inthe post of Office Supfxintendent Gr. II 

inthe iiJn;  of the observations of this don' bie 

L;our t and in accordance wita _Law. 

(iv) issue such other writ, directi3n or order, 

inciudinL; an order as to costs which in the circums-

tances of the case this Hon' ble Qourt may deem just 

and proper. _ 

3.0!Seksona) 
Advoc!.:te 

unsel for the oetitioner 

Dated. Lucknow 
25.10. 19 78 
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Inthe Hon' ble High Court of Judicature at Aliahabad, 

(Lucknow Bench)Lucknow 

Affidavit 

in 

Petition under Article 226 of the Constitution 
of India 

OM* •••=• 

rit2etition:o. 	of 1978 

Kripal Singh .and othprs 	 --Petitioners 

V ersus 

Union of India- and others 	 --OPP-Parties 

'1475.76 
A FFI DAVIT 

,G+4 OU T T 	 f‘i 
ALLAHATIAO 

I, idsipal SinL211, azAd about 52 years, son 

of late ‘:4 .Hukum SinL- .b., resident of 

Bahadur Khera, Sinarnaa.r, Lucknow-5, do hereby 

soieunly take oath and affirm as under:- 

That the deponent is tne petitioner no.1 in the 

above-noted writ petition and is fully ac,-Lu.ainted 

with the facts of the case. 

That the contents of -pares 1 to 16 of the 

accomDanyin petition are true to my own knowledge. 

That annexures 1 and 2 nave been compared. and 

are certified to be true copies. 

Doted L ucknow 

25.10.1978 



I CICPS" --2112 

I Dais 	 2p  

I 	
, . - r",,rtimiSRioner 

!k ilahabad 

C>k; 

I 
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I, the deponent named above do hereby 

verify that the content of paras 1 to 3 

of the accompanying petition are true to my 

own kli.miecige. No i) ,32 .b of it is false 

and nothing mataiai has beenconcealed; so 

help me God. 

fl,„.ted u.cknow 

25.10.1978 

I identify the dep 011611 t Wi30 has ssijied in 
my presenc e. 

(6lerk. to Sri J.U. Saksena 2AdVoCatej 

fc• ?a 
Solemnly affirmedbefore me onhat 1,10 

A.;;A:•/' • 111 • by 	(c.,.yi 

the dePonrint who is identified by Sri C2t . 	) 
cieri, to 8r i 

Advocate, iiigh Qou2t, All'Llacaa. I have sntisfiud 

myself by examini.n thnd en onent that he Lind erstands 

the contents of the affidavit which has been rc.;-d out 

ande-.401!-, ined by me. 

g 

• 



In the Hon' ble High Court of Judicature at Allahnbed: 

Lucknow Bench : Lucknow. 
••••••••••wavoneimp 

Writ Petit ion 	 1976 

Krip 1 Singh fachoogoodrooporeirvisdlo *****  

Versus 

Union of India and others.......... Opposite-Parties. 

IlLiaLiUBAULLULIN.LOT I 2  Liall....11.JUB 

G451STIL;LIIIIIA 

Ministry of Defence 

Nevi Delhi, the 25 June,1977. 

Nf i cat jal, 

S.R.O. 235. In exercise of the powers conferred 

by the provision to Article 309 of the Constitution, 

and in supersession of tete Ministry of Lefence (Class 

III posts) Recruitm,nt Rules, 1969, in so far as they 

apply to the post of Office Superintendent in the 

lover formations in the Defence Services, and the 

Military Engineer Services (Non-Industrial Mass III 

and Class IV posts) Recruitment Rules, 1971, in so far 

as they apply to the post of office Superintendent 

(Ordinary Grade), the President hereby makes the 

following rules for the Group ' 1 posts of office 

Superintendent Grade I pne Office Superintendent 

Gracie II in thd lower formations of the Ministry of 

Defence, namely:- 

1. stb 112.1.titlgLa.al  cjaancgaraa:- 

• 

oe" 

These rules may be called the Ministry of 

Defence Group ' C (office Superintendent 

Grade I and Office.; Superintendent Grade II 
Posts) Recruitment aules, 1977. 7i

() 

(I) 



. 	1; 
(1i) They shll come into force on the dpte of 

their publication in the Official Gazette. 

2. Aullisslisp 

These rules shall apply to the posts specified 

in Column I of the Schedule annexed hereto. 

3* 	ii,atjuv j_a_Daktis,,s2.=1.0.cgisaas.snd.s.ac.111 ksfilay : 

The number of the said posts, their classifica-

tion Pnd the scales of pay attached thereto, shall be 

as specified in columns 2 to 4 of the said Schedule. 

4,  MilthDLIILEILMAtilIZI,....Aa...111311.1-V-It.D.tililX 

The muthod of recruitmbnt to the said posts, 

age limit, qualifications and other matters connected 

therewith shall be as specified in columns 6 to 13 of 

the Schedule aforesrid. 

5. 	jij - No per Eton, 

ta) who has entered into or contracted a marriage 

with a person having a spouse living, or 

(b) who having a spouse living, has entered into 

or contracted a marriage with any person shall 

be eligible for appointment to any of the said 

:oost• Provided that the °antral Government 

may, if sati-fied that such marriage is 

Tfarraliteri permissible under the personal law 

applicable to such person and the other party 

to the marriage and that there are other 

grounds for so doing, except any person from 

the operation of this rule. 



l a 

6 • 	la 	tia,,ALacLisa: 

Whdre the Gantral Government is of opinion that 

it is necessary or expedient so to do, it may, by order, 

and for reasons to be recorded in writing, relax any of 

the provisions of these rules with respect, to ahy class 

or category of persons or posts. 

7. 2:212- 

Nothing in these rules shall affect,  reservations 

and other concessions required to be provided for the 

Scheduled Crst,es, the Scheduled Tribes old other 

special categories of persons in accordance with the 

orders issued by the °antral Government from time to 

time in this regard. 
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In the don' ble Hih Uourt of Judicature at Ailahauad, 
(Lucknow iiench) ruucs,now 

og.• 

Writ Petition No. 

Kripal .SinLh andl!'others 

T.rs us 

Union of India and others 

of 1978 

t it ion. Ts 

-Opp-Parties 

Anne::u2...e no. 2 

Telephone no. 335 	lie2e:3uarters 
Central Gomiand 
L uc know 

336401/3/1 3 (3) 

0.10 Ltecords AQ 

UELna.;_r_UliiLIINS 

1-iefor to your letter no. 702213/L 

04 Aug 76. 

3 dated 

The un--ter-mentioned UDOs of your ofi'ice are at 

Present onthe panel for promotion to the post 

of office Superintendent:- 

Shri Satya Pal 	Since Pr alio tod 

Shri Ghmder Pal (SO) 

Aurth: Army H Let - er. no. 33550/11a 3( 3) dated 

24 	ug 78) 

9 

Sd. xxx 

(BP Sahay 	) 

0o.L. AutidSz 

De uty Director of dedioiI Services 

Gdpy 

Commandant, ILL; Centre and ex tiool 

Tru CaDy 
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\\VA  (  

,Ohere 
—V‘KO 	under the 
s the,marginally noted cases has been transferred by 

provision of the Administrative 

Given undr. 

day of 

hand seal of the Tribunal this 

1988. 

,••••••••••aimmaeal•Oom 11•••••••••••••••• 

'7;(1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 

23—A, Thornhill Road, Allahabad— 211001 

4k444 
.rs 

NO, GAT/A1144/JU4( 
	

Dated the & 	 

T.A.No. ------" 	 Of 199.(T) 

4,, n 	• 
11N- 	 14p plica nt Is 

Respondent's 

a . c- (:)(1 /4x.e..-v-vi, 	- 0 cNk___ 

()tool- 1-x.cxKcho - A 	oft 
)1 

Tribunal Act ( No. 13of 1985) and registered in this Tribunal as 

above. 

* 
Writ Petition No. --;;-----=) 	 k 

k 
Of 1971. Of the 	k 4 

te) 	 h 

Court of t4 	_rising out 
* 

of Order dated ----passed by 1 
4 

the matter will be heard and decided 

Thu Tribunal has fixed data 

of —=—L 	 1988. The 

hearing of the matter. 

If no appearance is 

made on your behalf by your 

tome one duly authorised to 

to Act and pled on your behalf 

in your absence . 

...--. in  

3 ,..- Tr•••••.....•••••••••••••••=1••••••• 

DEPUTY REGISTRAR 
,j.d‘Spet 
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:WHFWA$the.mereinally noted case ha6 bearytTsfo-Trcd .  

under the Provi ions of -the 
Administrative Tribunql Act(N .13of 19.051- and -regis-toTod in this 
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for the- hearinn of ths -:mattor. 
If hoppc.larenee'is made 

f -by'yourself, 

by someone 

to 

act nn plead on your behalf, tho  

decided in your absence. 
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Pava Purl, Alaanagh, Lucknow 

Applicants 

Versus 

The Union of India tiir:AL,h. the Secretary, Liinistry 

of Defence, ::roveramerit of India, New Delhi 

The Director of iiledical Services, Army Head luarters 

D fence deathitiarters 1.3ost Office, New Delhi. 

The Officer i.nc.2ares, Recoras, Army fig edical 

Corps, Lucknow- 2 

Ghandrapai, fled abou 3 years, at present 

I,orkin, as Upper Division Clerk, ,Lecord Office, 

Army iiiedical Corps,Lucknow 

Opp-parties 

This applic tion on behalf of the applicant 

above-nani most respectfully sholiveth:- 

That on the basis of the facts stated and srounds 

raised in the accoapanyirv- writ petition the applican 

pray that this 'don' bie Court be pleased 

to issue an interim order stOinj the operation 

of the Panel es containf:4 in anne:::ure no.3 for the 

post of Office SuporintendentGr. II in so far as it 

concerns opposite-party no. and restrain opoosite-
p-rties ms. 1 to 3 from actin, infurthrrence of the 
said panel durinE, the pendency of the va. it petition. 

to pass such other order as in the circumstances 
of the case this Hon' ble Court may deem just and. 
proper. 

Jated Lucicnow 	(.6.U.c..72icsena) 
25.1O.1 78 	,bunsel for the applicants 
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	 VERSUS 

befenclent Opositel'arty 
Respondent 	Accused" 

No. 	S-11 	197 CS)  
Civil-Case— 

Fixed for 
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c3o kgto2Ecog-c, 

In the above ment 	Caseioned 	 1 appear for the Appeal 

baying been Instructed by (N'‘..,CC/Yv bjr_ t9iv,LCCV ClIka 
iVS3 cMA-Ot 

to appear 

and plead on 	their  

 

behalf 

 

LUCKNOW 

Dated 	 5 

Ashish 	Jrivdi 
./Idvocate 
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